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Import of coc ut oil in the name 
of Coconut acid oil 

9441. SHRI K. KUNHAMBU: 
Will the Minister of COMM:ERCE 
be pka c~d to state: 

(a) whether Government are 
awar of the fact that coconut oil 
was r1!cently imported in the name 
<>f covonut a .id 011; 

(b) ' hether Government have 
inves Jg:ited as to how this oil is 
u ed '1fter import; and 

(c) if so, the findings and reme-
-dial measures? 

THE DEPUTY MI STER IN 
THE l\HNlSTRY OF COMMERCE 
('3HRJ P. A. SANGMA): (a) 
to ( c). According to the informa-
tion avuilable about 321 MT of 
coconut acid oil (declared as non-

dible) has be n imported at Co-
<:hin Cu toms Port. Further details 
ar being colle:-ted. 
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Social Security Certificate Scheme 

9444. SHRI K. PRADHAN!: 
SHRI AMAR ROYPRA .. 

DHAN: -Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government have 
introduced the soda! secwity cer-
tificates scheme; 

(b) if so, the date from which 
the above scheme would come into 
force; 

(c) the main 'Jbjectives of that 
scheme; and 

(d) the steps taken for its im-
plementation? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCEl 
(SHRl JANARDHANA POO-
JARY): (a) Yes Sir. 

(b) The scheme o1 social Secu-
rity Certificates will come into 
fore on 1st June. 1982. 

{c) The main objectives of the 
s~heme are to mobilise private 
savings for public use and to pro-
vide a measure ~f social security 
to the dependents of persons pur-
chasing these certificates. 

( d) The details of t lie scheine 
have been finalisetl and the rules 
of the scheme notified in the Mi-
nistry of Finance, Department ot 
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F.conomic Affairs, NotificatiQn No. 
GSR 259{E) dated the 20th March, 
1982. Other preparatory steps for 
implementing the scheme, includ-
ihg printing of the certificates and 
application forms, are underway. 

Export of Bonemeal Fertilizer 

9445. '3HRI K. PRADHAN!: Will 
the Minister of CO:M:NIERCE be 
pleased to state: 

(a) whether Government of 
India have recently relaxed the 
policy for the export of bonemeal 
fertilizers; 

(b) if so, what are the details 
thereof; 

(c) whether Government have 
released any bonemeal quota so far 
for the current licencing year; 
and 

(d) if so, what are the details in 
this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF C01v1MERCE 
('3HRI P. A. SANGMA): (a) 
No, Sir. ExEort of all types of Fer-
tilizers is banned. 

(b) to (d). Do not arise. 

Loans from Ba for purchase of 
Household articles on hire pur-

chase basis 

9446. SHRI K. PRADHANI: 
Will the Minister of FINANCE be 
please to state: 

(a) whether banks have extend-
ed facilities in providing loans for 
purchase of house-hold articles on 
hire purchase basis; 

(b) if so, the det~ils regarding 
the procedure in thi.5 reg. rd; and 

(c) if not, whether Govern~ 
ment pr1,pose to introduce such 
faciliti~ for the middle class and 

salaried persons o s to enable 
them to purchase household arti-
cles on reasonable terms? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POO-
JARY): (a)· No, Sir. 

(b) Does not arise. 

(c) Section 8 of the Banking 
Regulation Act specifically pro-
hibi ts Banks from undertaking any 
trading activities. Since financing 
under hire purcha e cheme tanta-
mounts to engaging in trading 
activities, commercial oanlcs are 
not permitted to extend lo 
under the scheme. 

Import of Cotton from P 

9447. SHRI DAUL TSINIIJI 
JADEJA: Will the l\Unister of 
COMMERCE be pleased to state: 

(a) the quantity of co ton im-
ported from Pakista during the 
year 1981-82; 

(b) whether any a rcement h 
been made for the import of cot-
ton during the year 19 2-83; if 
so, the details thereuf; 

(c) the reasons .or its import; 

(d) whether any State Govern-
ment have opposed the move to 
import cot on; and 

(e) if so, their names, the rea-
sons given and the action taken 
by Government ther cm? 

THE DEPUTY MTN! TER IN 
THE MIN STRY OF C i-
MERCE (SHRI P. A. SA GMA): 
(a) 49.584 bales of cotton of 170 
Kg . each w re importe<l from 
Pakistan during the year 1981-82 

(b) No. ior. 

(c) to (e). Do not arise 




